NATIONAL COMBANY LAW TRIBUNAL
BENGALURU BENCH

COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 20.02.2018.

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra
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PCA for Petitioner is present. He reported that cheques were signed and
delivered to the other side for signature that were issued towards payment
to the Chartered Accountant, in pursuance to the order of this Tribunal
dated 19.01.2018. However, the Counsel for other side reported that an
appeal is said to have been filed before the NCLAT against the order of this
Tribunal, for which PCA reported that till date no such appeal was filed.
Counsel for Respondent is directed to inform the Tribunal the number
assigned to the appeal, if any, or else the Respondent to sign the cheques
issued towards payment of fee of Chartered Accountant. List it on

19.03.2018.
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